" DELHI LEGISLATIVE ASSEMBLY SECRETARIAT
BULLETIN PART-II

(General mformatlon relating to leglsiatlve and other matters)
Monday, 3™ November, 2014!!(ar11ka 12, 1936 (Saka)

No. 24

Sub ‘Bye Electlon to ﬁll casu_l vacancies to the Leglslatwe Assemblies of 45-
Me¢hrauli, 52- Tuglakabad and 60-Krishana Nagar Assembly Constituency of
NCT of Delhi.

Please find enclosed copies of the letter Nos. CEO/COE/102(49)/2014/44263-429
& 45398-493 dated 27.10.2014 and 31.10.2014 along with its enclosures, from Shri A.K.
Srivastava, Dy. Chief Electoral Officer, Office of the Chief Electoral Officer, Delhi for
~ the information of the Hon’ble Members of Delhi Legislative Assembly. :
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MOST URGENT

\. OUT TODAY
e : BY SPL. MESSENGER

k 6. The Divisional Commissioner, Govt of NCT of Delhi :ii"__'j'

")t\

e

BY FAX/BY EMAIL

OFFICE OF THE CHIEF ELECTORAL OFFICER, DELHI —

" OLD ST. STEPHEN'S COLLEGE BUILDING, KASHMERE GATE, DELHI - 110006

No.CEO/COE/102(49)/2014/ §539g ~4§ R  Dated:- l.x.J0|Yy

To .

Secretary to Lt. Governor, Delhi

0.S8.D to Chief Secretary, Delhi,

Commissioner of Police, Police Head Quarter, ITO, New Delhi
Commissioner of NDMC, SDMC and EDMC, Delhi it .
All Secretaries/HODs of Govt. of NCT of Delhi

0"*.0!\’:*

7. General Manager, Delhi Metro Rail Corporation, Delhi -~
8. Heads of All Autonomous Bodies/Local Bodies, Govt of NCT of Delhi-
\_8Secretary, Delhi Legislative Assembly, Delhi
10.Municipal Secretary, NDMC, SDMC and EDMC, Delhi
11. District Election Officer, District South and East, Delhi
12.Returning Officer of 45- - Mehrauli, $2 — Tuglakabad and 60- - Krishna Nagar
Assembly Constltuency of NCT of Delh: _

Sub: Bye Electron to ﬁII casual vacancies to the Legrslatlve Assembhes of 45- - Mehrauli,
52 — Tuglakabad and 60- - Krishna Nagar Assembly Constituency of NCT of Delhi

SlrfMadam

In continuatior to this office letter no. CEO/COE/102(49)/2014/44263-429
dated 27/10/2014 on the subject cited above, | am directed to forward herewith a
copy of letter no. 437/6/1/2014-CC&BE/428 dated 25-10-2014 issued by the
Election Commission of India along with a copy of letter no. 437/6/1/2013 -
CC&BE: dated 25 10-2013. Copy of letter no. 437/6/INST/2012/CC&BE dated
26-04-2012 has already been circulated vude this office letter dated 27-10-

2014.

Yours faithfully,

Encl: As above. /
(A.K.“S¥ivastava)

Dy. Chief Electoral Officer



’

ELECTION COMMISSION OF INDIA

| M NIRVACHAN SADAN, ASHOKA ROAD, NEW DELHI-110001

" Nof%37/6/1/2014-CC&BE | 428 ' Dated: 25 October, 2014
To - /,-""’.'f:}:‘\:,i_ L i

1.  The Cabinet Secretary, Dated &

Diary No. &S 28vAdd, CEC /5
{

Government of India, . A — J
=i "tb"i)""-'WWRashtrapatiBhawan,,,,, , ) s Lk : L
79 93'“ New Delhi. ) . e
\
1o wl 2. The Chief Secretary to the Government of S
» NCT of Delhi, =
384 é"\ - New Delhi.
A\’ 3~ The Chief Electoral Officer,
NCT of Delhi,
New Delhi.

Subject:- Bye-elections to 45-Mehrauli, 52-Tugalkabad and 60-Krishna Nagar Assembly
Constituencies of NCT of Delhi— instructions on enforcement of Model Code of

Conduct- regarding.

Sir, A

I am directed to state that the Commission has announced, vide Press Note No.ECI/PN/52
/2014, dated 25% October, 2014, bye-elections from 45-Mehrauli, 52-Tugalkabad and 60-
Krishna Nagar Assembly Constltﬁencies of NCT of Delhi, and the provisions of the Model Code
of Conduct have come into force with jmmediate effect in the district(s) in which the whole or any
part of the Assembly Constituency going for bye-election is comprised, subject to partial
modification as issued by the Commission vide its letter No. 437/INST/2012/CC&BE, dated 26%
April, 2012 and No. 437/INST/2013/CC&BE, dated 215 October, 2013 (copies enclosed).
2: This may be brought'to the notice of all concerned.

Yours faithfully,
'[K. Ajaya Kumar)
Principal Secretary




. Copy for information to :-

. Sh.K.Ajaya Kumar, Pr.Secretary, Election Commission of India w.r.t letter reffered

above.

. All Branch -lncharges at HQs.
. CAto CEO '
4. PSto Addl. CEO/Jt. CEO

(A.K.V'Snvastava)
Dy. Chief Electoral Officer
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ELECTION COMMISSION OF INDIA

No.437/6/INST/2012/CC&BE

To

Sir,

-

The Cabiiét Secretary, Govt. of India

. CabinetSecretariat,

Rashtrapati Bhawan, New Delhi. .
The Chi of
a)  Andh desh, Hyderabad
¢)  Jharkhand, Ranchi
d) Kerala, Thiruvananthapuram
e) Madhya Pradesh, Bhopal

- f) Maharashtra, Mumbai
g)  Tamilnadu, Chennai
h)  Tripura, Agartala
i) Uttar Pradesh, Lucknow
j) West Bengal, Kolkata
The Chief Electoral Officers of
a) Andhra Pradesh, Hyderabad
b)  Goa, Panaji
c) Jharkhand, Ranchi
d) Kerala, Thiruvananthapuram
e) Madhya Pradesh, Bhopal
f) - Maharashtra, Mumbai
g) - Tamilnadu, Chennai
h} Tripura, Agartala
i) Uttar Pradesh, Lucknow
i) West Bengal, Kolkata

Nirvachan Sadan, Ashoka Road, New Delhi-110001

Dated: 26" April, 2012

Ly
Subject:- Bye-elections to the Lok Sabha/State Legislative Assemblies - instructions

on enforcement of Model Code of Conduct- - regarding.

1 am directed to state that the Commission has announced, vide Press Note dated

24t April, 2012, bye-elections from certain Parliamentary and Assembly Constituencies in

various States. The Commission in that Press Note has issued instructions for enforcement

of various provisions of the Model Code of Conduct in its entirety with the stipulation that

the Assembly/Parliamentary Cohstituency is situated.

such provisions of 'Mo_c.leI-Code of Conduct will be enforceable in the d:stnct (s} in which

Many State Administrations have requested the Commission to reconsider the issue

of enforcement of Model Code of Conduct in the entire district during bye-election as it
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The Commission, after taking into consideration alj relevant factors in this regard

ided, on experimental basis, that for the bye-elections announced vide Press Note,

dated 24/4/2012, folloyyiqg instifuctions, in partial modification of the earlier instructions,
shall be followed withregard to Model Code of Conduct: -

(1)

@

All instry f‘ei_t'.""ﬂ'fi;éff.fqr_gmﬁssion issued regulating the implementation of
es of MNREGA, extending relief and starting works in case of
Calar hes, Dr_ou_ght, Flood, Drinking Water, Digging of Bore-wells,
Fodder, Agricultural inpﬁts & input subsidies to . farmers, New

Developmental Work (whether beneficiary or work oriented) including work
under M?LAD, MLA and MLC LAD Scheme, Announcement angd
comméxi_cem,ﬂi__t_ of New Projects, Pm5ramine, Concessiong, Financial Grants,
Defacement of Propeﬂy, Use of Govt, Property for cainpaigﬁ' purpose, etc.

shall now be applicable only in respect of the areas falling in the Assembly
i ing for i

)/ Parlia ALy ¢ e

TO the entire diistri t (s) in which such onstituency is situated,

However, all other existing instructions of the Commission on Model Code
of Conddct on matters like Tours of Ministers, Vehicles, Adverﬁsements, use
of Govt. Guest Houses, and al] prevailing Commission’s instructions other
than those mentioned in Para (1), h'an,éfers of officers etc. shall continue to
remain applicable to the entire district (s) in which the constituency having
the bye-e!echon is situated.

This may be brought to the notice of all concerned.

Yours faithfully,

(K. N. BHAR)
SECRETARY

Copy to the President/General Secretaries of all recognised political parties,
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> -No 43‘7/6/!NST/2013 -CC&BE

- Sir/Madam, ' ; '

. ELECTION COMMI j=f'f‘-I.N;; ' ,F'_NDIA

t | - - NIRVACHAN SADAN, AS”—IOKA ROAD NEW DELHI- 110001

# ol

To . . . : z

1, The Cabinet Setretary, . Lo T el
- _Governmentof India, - : o UE g

. Fa_as 1 A 5 ) g 38

o 2 'nhe ChtefSecreta riesto -, f
A]l Stat:es and Union Ternfones '

. ———. .

‘ i
3. The Chief Electoral Ofﬁcert of
All States and:-Union Terrllor:es

3 on qnforcement of Model Coile ofConﬂuct--regarding.

ro. L
) >
et

-

, ln par"ml modification 'of the Commlssions existing- 'l'ns't'l.'ﬁi:tidh;
2 No 437/6/INST/2012/CC&BE dated 26t Apnl 2012 on enforcement of various provislon.,

of the Model Code of Conduct for the bye electlons to the-Lok Sabha/State Legislatiw"

_ Assemblies the . Commission has dlretted that; (i) restrictions, in respect of aH

developmental works, lncludl‘hg relief works and (ﬂ) ban on transfer of ofﬁcars(except the

Distrlct Electlon Officer, Returning Off.cer, Assusrant Returnlnp Officer and sttrict e

< o TTis may he brought to the notice of all concerned
i 2

Kymar]
: Principal Seéretary

Da‘ted 21" October, 2 013

!

o Sub]ect: Bye-c-lections to. the Lok Sahha/State Legislative Assembhes instructjons

under the Modd Code -of Conduct shall be applicable only in the areas fal_!lng.ln the . -
"‘Assembly Constituency(s)/Parhamentary ~onstituency(s) going for bye-election and NOT
: 5 in the entire district(s) in which such constituency is situated.

& : : - Yours faithfully, //

~ , -.l
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Secretary to Lt. Governor, Delhi
0.S.D to Chief Secretary, Delhi,
Commissioner of Police, Police Head Quarter, ITO, New Delhi
Commissioner of NDMC, SDMC and EDMC, Delhi
All Secretaries/HODs of Govt. of NCT of Delhi
The Divisional Commissioner, Govt of NCT of Delhi
General Manager, Delhi Metro Rail Corporation, Delhi
Heads of All Autonomous Bodies/Local Bodies, Govt of NCT of Delhi
\__9—Secretary, Delhi Legislative Assembly, Delhi
10.Municipal Secretary, NDMC, SDMC and EDMC, Deihi
11.District Election Officer, District South and East, Delhi
12. Retumlng Officer of 45- - Mehrauh 52 — Tuglakabad and 60- - Krishna'Nagar
e |{ N \" Assembly Constituency of NCT of Delhi

N A WGN -

ED ub: Bye Election to fill casual vacancies to the Legislative Assemblies of 45- - Mehrauh
52+ uglakabad and 60- - Knshna Nagar Assembly Constrtuency of NCT of Delhi

T

%;‘W\GlrlMadam
: Joion
1\ ~Election Commssion of India has announced on 25-10-2014 for conducting Bye —

Ele on to 45- Mehrauli, 52 — Tuglakabad and 80- Krishna Nagar Assembly Constituency
¥INCT of Delhi. In this regard, | am directed to forward herewith a copy of following letters

TN received from the Commission, for information and taking further necessary action :-
S.No. | Letter No. énd Date Subject
1 437/6/1/2014-CC&BE/432 Release of funds under MPs'/MLAs' Local Area
dated 25-10-2014 Developthent Scheme
{2 ECV/PN/52/2014 “|'Press Note - Schedule for Bye Election to fill
dated 25-10-2014 casual vacancies in the legislative Assembly of
NCT of Delhi
3 437/6/INST/2012/CC&BE | Instructions on enforcement of Mode!l Code of
dated 26-04-2012 Conduct
£S> o
y : Yours faithfully,
%\\\u\ 10y
Encl: As above. L~

(A.K. Srivastava)
D¥. Chief Electoral Officer
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Copy for information to :-
1. Sh.Sumit Mukherjee,Secretary, Election Commission of India w.rt letter reffered

above. B R
2. Sh.K.Ajaya Kumar, Pr.Secretary, Election Commission of India w.r.t letter reffered

above.
3. All Branch Incharges at HQs.
4. CAto CEO
5. PS to Addl. CEO/Jt. CEO
8. All the National Recoginized Political Parties.
Lt
(A.K.Siivastava)

DY. Chief Electoral Officer



By Fax/Spl. Messenger/Speed Post

ELECTION COMMISSION OF INDIA

NIRVACHAN SADAN, ASHOKA ROAD, NEW DELHI-110001

3

No. 437/6/1/2014-CC&BE | 4 32
To |

Dated: 25" October, 2014

: The Cabinet Secretary,
Government of India,

Rashtrapati Bhawan,
New Delhi.

2. The Secretary to the Government of India,
Department of Programme Implementation,
Sardar Patel Bhawan,
New Delhi.

3. The Chief Secretary to the Government of

CT of Delhi,
New Delhi.

The Chief Electoral Officer,
" NCT of Delhi,
New Delhi.

Subject: - Release of funds under MPs’/MLAs’ Local Area Development
Scheme.
Sir,

I am directed to refer to the Commission’s Press Note, dated 25" October, 2014
(available on the Commission’s web-site:- “ http://eci.nic.in/ ), as per which the
Commission has announced the operation of the Model Code of Conduct for the guidance
of the Political Parties and Candidates from 25.10.2014 itself.

2. The Commission has considered the release of funds under the Member of

Parliament Local Area Development Schemes and has decided that-

a) No fresh release of funds under the Member of Parliament (including Rajya
Sabha members) Local Area Development fund shall be made in any part of



b)

d)

the country where election is in progress till the completion of election
process. Similarly no fresh release of funds under the MLAs’/ MLCs’ Local
Area Development Fund shall be made, if any such scheme is in operation, till
the completion of election process.

No work shall start in respect of which work orders may have been issued
before the issue of this letter but the work has actually not started in the field.
These works can start only after the cbmplction of election process. However,
if a work has actually started, that can continue.

There shall be no bar to the release of payments for completed work(s) subject
to the full satisfaction of the concerned officials.

where schemes have been cleared and funds are provided or released and

materials procured and reached the site such scheme may be executed as

per programme. ‘

Yours faithfully,

\N‘”

(K. Aja umar)
Principal Secretary



PRESS NOTE

Subject: Schedule for bye-election to fill casual vacancies In the
Legislative Assembly of NCT of Delhi~Regarding.

There are three clear vacancies from the 46-Mehrauli, §2-Tuglakabad
and 60- Krishna Nagar Assembly Constituencies in the Legislative Assembly of NCT
of Dethi, which are required fo be filled up. The Comrhlssion has decided to hold
bye-elections to fill these vacancies as per the following schedule:-

1. Issue of Notification 28.10.2014 (Tuesday)

2. | Lastdate of making Nominations 05.11.2014 (Wednesday)
3. | Scrutiny of Nominations '07.11.2014 (Friday)

4. Last date for withdrawal of Candidatures 10.11.2014 (Monday)

5. Date of Poll : 25.11.2014 (Tuesday)

6. Date of Counting 23.12.2014 (Tuesday)

7. Date of Completion of Election 29.12.2014 (Monday)

ELECTORAL ROLL

The electoral rolls of these Assembly Constituencies have been revised with
reference to 01.01.2014 as the qualifying date and have been finally published on
31.01.2014 in the NCT of Delhi.

ELECTRONIC VOTING MACHINES (EVMs)

The Commission has decided to use EVMs in the bye-elections in all the
polling stations. Adequate numbers of EVMs have been made available and all steps
have been taken to ensure that the polls are conducted smoothly with the help of

these machines.




~ The Gmnmissmn m;mw thet the m&m ‘shail be mandatory
in the aforementioried bye-elections at the time of poll. Electoral Photo Identify Card
(EPIC) shall be the main document of identification of a voter. However, in order to
ensure that no voter is deprived of hisfher franchise, if his/her name figures in the
Electoral Rolls, separate instructions will be Issued to allow additional documents for
identification of voter at the time of poll in the said bye-election.

MODEL CODE OF CONDUCT

The Mode! Code of Conduct shall come into force with immediate effect in the
district(s) in which the whole or any part of the Asssmb'lx_ Constituency going for bye-

election is included, subject to partial modification as issued vide Commission’s

instruction No. 437/INST/2012/CC&BE, dated 26™ April, 2012 (available on the
Commission’s website). The Model Code of Conduct shall be applicable to all
candidates, political parties and the State Govemment 'dOncemad. The Model Cbde
of Conduct shall also be applicable to the Union Governmsnt in' r&spact of the above
. district(s) of the State concerned.

(Sufit Mukherjee)
Secretary




ELECTION COMMISSION OF INDIA
Nirvachan Sadan, Ashoka Road, New Delhi-11000]

No.437/6/INST/2012/CC&BE Dated: 26™ Aprii, 2012

To
1. The Cabinet Secretary, Govt. of India
Cabinet Secretariat,
Rashirapati Bhawan, New Dethi.

2 The Chief Secretaries of
a) Andhra Pradesh, Hyderabad
b) Goa, Panaji
c) Jharkhand, Ranchi :
d) Kerala, Thiruvananthapuram
e) Madhya Pradesh, Bhopal
f) Maharashtra, Mumbai
8) Tamilnadu, Chennai
h) Tripura, Agartala
i) Uttar Pradesh, Lucknow
)] West Bengal, Kolkata

3. The Chief Electoral Officers of
a) Andhra Pradesh, Hyderabad
b) Goa, Panaji
c) Jharkhand, Ranchi
d)  Kerala, Thiruvananthapuram
e).  Madhya Pradesh, Bhopal
f) Maharashtra, Mumbai
B) Tamilnadu, Chennai
h) Tripura, Agartala
i) Uttar Pradesh, Lucknow
i) West Bengal, Kolkata

Subject:- Bye-elections to the Lok Sabha/State Legislative Assemblies — instruciions -
on enforcement of Mpdel Code of Conduct- — regarding.

Sir,

I am directed to state -that the Commission has announced, vide Press Note dated
24™ April, 2012, bye-elections from certain Parliamentary and Assembly Constituencies in
various States. The Commission in that Press Note has issued instructions for enforcement
of various provisions of the Model Code of Conduct in its entirety with the stipulation that
such provisions of Model Code of Conduct will be enforceable in the district (s) in which
the Assembly/ Parliamentary Constituency. is situated,

Many State Administrations have requested the Commission to reconsider the issue

of enforcement of Model Code of Conduct in the entire district during bye-election as it

rmmpnulmlﬂmlmfﬂjﬂuk



affects the developmental woxl'k's in entire district, whereas only a part of the district may
be involved in the election process. '

The Comn‘ussxon, after taking into consideration all relevant factors in this regard,
has decided, on experimental basis, that for the bye-elections announced vide Press Note,
dated 24/4/2012, following instructions, in partial modification of the earlier instructions,
shall be followed with regard to Model Code of Conduct: - _

(1)  All instructions of the Comumission issued regulating the implementation of

the schemes of MNREGA, extending relief and starting works in case of
Natural Calamities, Drought, Flood, Drinking Water, Digging of Bore-wells,
Fodder, Agricultural inputs & inpul subsidies to farmers, New
Developmental Work (whether beneficiary or work oriented) including work
under MPLAD, MLA and MLC LAD Scheme, Announcement and
commencement of New Projects, Programme, Concessions, Financial Grants,
Defacement of Property, Use of Govt. Property for campaign purpose, etc.

shall now be applicable only in réspect of the areas falling in the Assembly
constituency (s)/Parliamentary constituency going for bye-election and NOT

TO the entire district (s) in which such constitueng; is situated.

(2}~ However, all other existing instructions of the Commission on Model Code
of Conduct on matters like Tours of Ministers, Vehicles, Advertisements, use

of Govt. Guest Houses, and all prevailing Commission’s instructions other

than those mentioned in Para (1), transfers of officers etc. shall continue to

remain applicable to the entire district (s) in which the constituency having

the bye-election is situated.
This may be brought to the notice of all concerned.

Yours faithfully,

(K. N. BHAR)
SECRETARY

Copy to the President/General Secretaries of all recognised political parties.
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